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THE UNION DUTIES OF EXCISE (DISTRIBUTION)
AMENDMENT ACT, 1970

No. 2 OF 1970
[22nd March, 1970]

An Act further to amend the Union Dutles of Exc1se (Distribu-
' ' tlon) Act, 1962. ’

- BE it enacted by\Parliament in the Twenty-ﬁrst Year of the Republic
of India as fOllOWS:Ar '

Shlor't 1. This Act may be called the Union Duties of Excise (Distribiition)
title.
e Amendment Act, 1970. \
ﬁ?ﬁi‘gf' 2. In the long title (;f the Union Duties of Excise (Dlstrlbutlon) Act,
longtitle. 1962 (hereinafter referreei to as the principal Act), for the words, figures
and letters “dated the 12th day of -August, 1965”, the words, figures and
letters “dated the 31st da of July, 1969” shall be substituted.
Substitu- 3. For section 2 of the }irmmpal Act, the following sectlon shall be
tion of
new substituted, namely:— \ :
section . Y
for section \
2. \.
Ay
Definition. ‘2. In this Act, the exi\ress‘.ion “distributable Union duties of ex-

cise” means twenty per cent, .of the net-‘proceeds-of the duties of ex-
cise levied and collected ugder the Central Excises and Salt Act,
1944, and of the duties of exc1se levied and collected under the Mine-
ral Products (Additional Dulies b\f Excise and Customs) Act, 1958, and
includes, in respect of the ﬁnanc1a1 years 1972-73 and 1973-74, twenty

per cent. of the special duties of eXcise leV1ed and collected under the
Finance Acts of the respective yea}s

?ubstiftu- 4. For section 3 of the principal Act and the provisos thereto, the fol-
101 O 3

new lowing section shall be substituted, namel\y:~—-

section : k

. L
for section i kY
3. ’ A

Y
N

. Distribu- “3. During each financial year comrr‘i‘en'cing'cin and after the Ist
tion wt day of April, 1969, there shall be paid oub of the Consolidated Fund
3{1 gé‘si%’% of India to each of the States Speciﬁed in coi\gmn 1 of the Table below

uti \
€XxXcise

3 of 1962.

1 of 1944.
27 of 1958.
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_such percgntage of the distributable Union duties of excise as is set 2mong the
out against it in column 2:—

tates,
3

‘\ : TABLE

2
A . .
State \

\ Percentage
i
—— 3

: O
Andhra Pradesli . . . .

7 15
Assam § . 251
Bihar S £ X%
Gujarat . . \ . . . : 417
Haryana . - . . . . 149 -
J’axﬁmu and Kashmi&-§ . . N . 1-12
Kerala . . ,'3‘ . 428
Madhya Pradesh . 81 348
Maharashtra . ‘e‘) 7°93
Mysore \\ . 465
Nagaland \\ 0-08
Orissa ) K‘x} . . . . . 4-72
Punjab. . . .Y, ' 2°17
Raj'astha.n . \\\ 528
" Tamil Nadu . ‘g . .. . . 6-50
Uttar Pradesh . . l\.\a‘ . oo . 18-82
West Bengal . . 1\\- . - . 6-84.”,
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